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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BEI«!H• ALLAHABAD. 

(Open Ceurt) 

Allahabad this the 19th day •f AUfUStp 2104. 

Orisinal Applicatien Ne. ''2 ef 2114. 

Hen'»le Mr. Justice S.R. Sil')!h, vice-chairman. 
Hen' »le Mr. s .c • cha UlDe, Member- A. 

Ashek Ba:Du S/• Sri Mahavir Singh 
R/e Vill. Nagla Atiyil, P.O. Pai~u. 
Tehsil- shikehal:>ad, Distt. Firezal>ad • 

•••••••••• Applicant 

ceunsel fer the applicant :- Sri R .K. Singh 
Sri R.c. Srivastava 

VERSUS -------
1. Unien •f India through Secretary, 

M/• cemmunication, New Delhi. 

2. Pest Master General, A!ra Divisien, Agra. 

3. Addl. Superintendent ef Pest Offices/ 
Superintendent of Pest Offices, Mainpuri • 

•· Up Mandaleey Dak Nirikshak, 
Mandal- Shikehabad, Distt. Firozabad • 

••••••••• Respendents 

ceunsel for the respendents :- Sri Saumitra Si~h 

0 RD ER - - - - -
BI Hen'ale Mr. Justice s.R. Singh, vc. 

""' The applicant, a-a Extra Departmental Delivery 

Agent pested at Branch Pest Office, Pai~u, Distt. 

Firezabad, has instituted this O.A f e r issuance •f 

a direction t• the respendents te previde him copy 

of cemplaint, if any, as well as ether documents which 

they want to rely upen a~ainst him. The respendents 
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are alse sought t9 be restrained frem pre'ceeding aga inst 
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the applicant bef•re the supply ef cepy ef the cemplaint. 

It is submitted Dy the learned c•unsel fer the applicant. 

that the applicant \o1as duly selected and appeintd in 

the year l''' and has been discha!:'!J int his duties. It 
is alle9ed thct seme cemplaints have lteen nade against 

him •nd en that ba s is the respendents are preaurisint 

him t• sulDmit his resiwnatien. Learned ceunsel further 
o~.t-­

submits that the respendents cann•t give any).... fl'JlfJJJt direct.ien 

t• the applicant net t• dischar~e his duties and further 

that they cannet preceed against the applicant except 

after supply!~ a cepy •f the cemplaint and ether 

decuments, 1£ any. 

2. Ha vi~ heard ceunsel fer the ~rties we dispese 

ef this o.A with a directi•n t~t respendents shall net 

interfere with the functieni~ ef the applicant. It is 
~~A~~ 

further previded t~t in case, any cemplaint~made against 
~ a:i..:t:...-

the applie«nt, the respendents shall have J.,iberty t~ 

preceed against the applicant in acc•rdance with law but 

ne actien shall be taken against the applicant witheut 

h•lding enquiry and witheut furnishin;J the copy ef the 

cemplaint and ether decuments. 

3. There will be ne erder as t• cests. 

~ 
vice-c~n. Member- A. 

/Anand/ 
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